IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

* ATQHYDERABAD

0.h.No, 661/92 | Date of Order: 5,8,1992,
BETWEEN:
G.Yesudas .« Applicent,

AN D

1. The Divisiohal Ral luay Manager,
Sguthern Railway Park Toun,
Madras - 3, Tamilnadu State.

2, The Senior Divisional Personnal pfficer,
Southern Railway park Town, Madras-3,

3. The Generd Manager,
Southerm Railuay,

Madras-3. .« Respondents,
Counsel for the Applicabt e Mr.P.Yenkateswarlu
Counsel far the Respondents oo Nr.N.R.Deuraj;s&1§
CORAM ¢

HON *BLE SHRI‘T.CHANDRASEKHARA REDDY ,MEMBER (JUDL,)

(Order of the Single Fember delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member(audl.) Ve
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1,

2.
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The Divisional Railway Manager,
Southern Railway, Park Town,
Madras~3, Tamilnadu State.

The Senjior Divisional Personnel Officer,
Southern Railwax)Park Town, Madras~3,

The General Manager, Southern Railway,
Madras-3 .

One copy to Mr. P.Venkateswarlu, Advocate,
4-7-220, Esamia Bazar, Hyderabad.

One copy to Mr.N.R,Devraj, Sr.CGSC,CA T,Hyd.
One spare copy

pvm,



This is an application filed under Section

19 of the &ministrative Trlbunals Act to direct the respondents

-t

to consider anpl;Cant to the: pOSt of PWM/DTM in the Unit

5 . (._.'5'——'
No, V or Unit No,I of the uudur Fegion where there ase Clear
vacancy tlll to da} or 1n any other Unlt 1n which the post

of PWM/DLM is vacant and to pass such other order or orders

as may deems fit and proper in the circumstances off the case,

- T - . 4 e

Today we have heerd Mr.P.Venkateswarlu,
Advocate for the &pplicant and Mr,N.,k.,Devraj, Standing Counsel

for the regpondents, .

2. The applicant had approached this Tribunal
without approaching the competant authority for redressal of
his grievance., In view of this position wéﬁre of the opinion
that the interest ©f the Justice would be met if this 0A is
disposed of &t the admission stage by giving appropriate

directions to the respondents,

3. Hence we permit the applicant to make
wﬁi@ien representation to the competent authority for
red@ressal of his grievance/grievances within 4 days from
the Cate of receipt of this order if such a representation
had not been already submitted, The competant authority
shall receive the representation so made by the applicant
for redressal of his grievance/grievances and shall pass
final orders on his representatiOn/repteSentations within

2 weekS therealter, We make no order as to gosts,

- -« k__,LH“*\M»—Jx—h—ﬁ?fg
(T, CHANDRASEKHARA REDDY

Member (Judl, )

Datec : 5th August, 1992

(Dictated in the Open Court)
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IN TEE CE4TRAL ADMINISTRATIVE \TRI&
- BUKAL : HYDERABAD BENCH.M

THE Cw SLE MR,

AN]

THE HON'BLE MR.K.: ALASUBRAMANIAN : M({A)

D

THE HON'BLE r-R.T.'CHANDRASEmAR REDDY
MEMBER (J)

AN

THE HON'BLE MR.CLJ. ROY 3 MEMBER(J}

Dated: ¢ - ¥ 1992

ORBER" /. JULGMENT

N
Nv///\\l .

FoBfCole M B NG,
in
O.A. NO. bg\\ql—

T,a4,No, (W.P.No.,

Admitted and interim directions

issue

Allow da

LCicposed of with directions '
— ————
Di smigsed

iss=qd for Befault,
YO0rdzred/Re jected. °

Nb crde:: as to costs,
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